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t~ment 

1) Mini ters and Officer should un-
dert e t(~vel abroad only on absolutely 
important busin s. Even in uch cases 
the s$ze of the delegations and duration of 
their stay abroad hould be restricted ta 
the minimum po ible. 

(2) Only Minister of Cabinet rank 
travelling abroad wilt be allowed in future 
to take their Private Secretary with 
them. Other Mini ter should USe the ser .. 
vices of P /Stenographers from the Mis-
sions of the countries they visit. 

(3) The arrangements of 24-hour arm-
ed poliCe guard at the residence will, in 
future, be limtied to Cabinet Ministers 
and oth rs of equivalent rank. In all 
other cases of persons who Were allowed 
such facility in the past, arrangements for 
guard will be limited to night time only. 

( 4) The practice of providing armed 
guards on a continuous ba is to foreign 

mbassies in India should be discontinued. 
Special arrangements for security for the 
Embassies fOr pecific occations should be 
made wherever fQund necessary; but long 
term arrangement for providing security, 
if !eque ted by the Embassies, should be 
on payment basi. 

Public ector In ustrie in tribal eas 

2953. SHRI GIRIDHAR GOMANOO: 
Will the Minister of HOME AFFAIRS be 
pleased to tate: 

(a) wheth r Government are aw re 
th t, due to e tablishmeIit of medium and 
large cale industries and projects in tribal 
and bac ard area of the country, very 
large number of the triba]s nave been 
di placed and affected by the industrial 
complexes; 

(b) if 0, the names of the public ec-
tor indu :trie and projects established in 
tribal area 0 far th place and !he 
Stat 's ther for . and the n w licence being 
• ued to ind tree duro g the ixth 
Plan j tribal are by !be Government; 
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(c) the cbemes and programmes made 
by Government or the ett m nt of the 
di placed proDs aDd the 'nd trial policy 
evolved tOo ta - inv tment, deci ion by ' 
Govemme. t in tribal areas 0 far to ro-
tect the trib 1 of th e ion from 
coming a victim 0 such unplanned growt 
of indu trje ; and 

(d) if not the rea on th refor? 

TH MY ISTER OF STATE IN 
MI ISTR 0 OM AFFAIR ( 
NIHAR RA JA LASKAR): (a) Gov. 
ernment are aware tbat tribal as w It 
non-ttibals have been di placed and ffect .. 
ed by e tablishment of medjum and 1ar 
scale indu tries. 

(b) Inform tion j being collected an 
will be laid on the Table of the Hou e. 

(c) The Working Group on Tribal De· 
ve)opment during Si th Plan (1980--85) 
r commended that the Project Reports re .. 
Jating to all major and medium industrie . 
hould invariably spell out the (i) ben fi. 

and the adver e effect flowing f om 
ta li hment of an industry on the local 
communities (ii) tep required to be 
taken for their active involvement in ;.he 
Industry and (iii) tep for continuation 
of traditional avocations, culture etc. 0 
tho e members who stay out. It wa al 00 
empba ized by the Wor ing Group that 
land should be acquired or purch ed from 
tribals only when trictly nec ary Hot-
ment of suitable lanel in ch De hould 
be the eneral 1:11e and the tri 1 fami-
lies displ ced from their homes and hear h 
should be given viable r habilitation. he 
recommendation 0 the Working Oup 
were forwarded to all tate Governm 
having tribal area and the Central im -
tde for implementation, and ar at 0 big 
pur ued with them. In an endeavour 
rna ke the co t of r h bilitation a par \) 
the Project Report ' 9f major em m 
indu trial and irrigation proiee in triba 
aT a . the Planning mm' sion 
ed the Central Minj tr'i 0 n u 
Irrigation ural De" lopment and Coal 
to include in the project e timate poi .. 
ion of d quate fu for ro r r 

litation of ff cted displaced trib 1 c .. 
duled c~te and other wea er etlon • 

(d) Qu tion do Dot 




